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$~71 

* IN THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 
               Date of Decision: 14

th
 September, 2026 

# CNR No. DLHC010135632026 

+  CRL.M.C. 2553/2026 

 SAZID & ORS. 

.....Petitioner 

Through: Mr. Pervez Alam, Mr. Farrukh MD 

Tabish, Advocates. 

 

    versus 

 

 THE STATE NCT OF DELHI AND ANR 

.....Respondent 

Through: Mr. Sunil Kumar Gautam, APP for the 

State. 

 

 CORAM: 

 HON'BLE MR. JUSTICE MANOJ JAIN 
    J U D G M E N T (oral) 

1. All the three petitioners seek quashing of FIR No. 202/2021 dated 

24.03.2021, registered at Police Station Malviya Nagar, for commission of 

offences under Sections 323/328/342/376/109/506/509/34 IPC, along with all 

consequential proceedings arising therefrom. 

2. Respondent No.2 is present in-person along with her counsel. 

3. It is informed that as far as petitioner Nos.2 and 3 are concerned, they 

have already been discharged by the learned Trial Court.  

4. The quashing is, primarily, being sought for the reason that the 

prosecutrix has turned hostile and has not supported the prosecution case at 

all. 

5. However, the abovesaid aspect is better left to the wisdom of the 

learned Trial Court to consider at appropriate stage. This Court, merely, for 
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the reason that the prosecutrix has not supported the case of prosecution, does 

not find it appropriate and desirable to quash the FIR. 

6. The present petition is, accordingly, dismissed. 

7. The next date before the learned Trial Court is stated to be 16.10.2026 

for remaining prosecution evidence. 

8. The learned Trial Court is, however, requested to expedite the disposal 

of the abovesaid case, particularly for the abovesaid reason that the 

proseuctrix has turned hostile and there is no other witness who can 

corroborate the charge with respect to sexual assault/rape. 

9. All the rights and contentions of the parties are left open.  

10. A copy of this order be sent to the learned Trial Court for information 

and due compliance.       

 

 

(MANOJ JAIN)                                                                                 

JUDGE 

SEPTEMBER 14, 2026/ss/js 
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